
BEFORE THE NATIONAL GREEN TRIB

WESTERN ZONE BENCH, PUNE

Original Application No.144/2017 (WZ)

Khan & Ors                                      ---- Applicant(s)

Vs

State of Maharashtra & Ors ----Respondent(s)

Affidavit  in  Reply  on  behalf of Maharashtra  Pollution  Control
Board i.e. Respondent No.4 :

I, Kishor Kerlikar, Age-adult ,  Occupation -Service , the  Sub-

Regional  Officer  of  the  Maharashtra  Pollution  Control  Board  at

Mumbai-II,  having my  office  address  at Kalpatam  Point,  1st Floor,

Sion-Matunga Scheme Road No.8, Sion a]ast), Mumbai-400 022, do

hereby state on solemn affirmation as under:-

(1)      I  say  and  submit  that  the  Applicant  has  filed  the  present

application  alleging  that  Respondent  No.7  -M/s.Rizvi  Land

Developments   Pvt   Ltd.   carried   out   their   construction   of

Residential    cum    Commercial    project    under    the    Slum

Rehabilitation Scheme at Vlllage - Kolekalyan, Behind Kalina

Church,  Kalina,  Santacruz  (East),  Mumbai  by  violating  the

conditions of Environment.:*l Clearance dated 23/1/2012.

(2)      I   say   and   submit  that  the   Respondent  No.1   had   granted

Environment  Clearance  to  Respondent No.7  -M/s.Rizvi  Land

ysfty
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(3)

(4)

Developments Pvt Ltd. for their aforesaid project on 2

havingTotalBuiltUpAreaof58,741.32sq.mtrs.

IsayandsubmitthattheRespondent-Boardhasgranted

to   Establish   dated   9/1/2012   to      Respondent  No.7-Project

Proponent(PP),fortheiraforesaidResidential-cum-Commercial

ProjectundertheslunRehabilitationscheme(SRAScheme)for

a  period  upto  the  commissioning  of the  project  or  5  years,

whichever is earlier    for Total Plot Area of 15,429.84 sq.mtrs.

and  total  construction BUA of 58,741.48  sq.mtrs.,  subject to

certaintermsandconditions.AcopyoftheConsenttoEstablish

dated 9/1/2012 is amexed herewith as an Annexure-I.

• I  say  and  submit  that  the  Respondent  -Board  has  granted

Revalidation   of  Consent   to   Establish   dated   20/7/2022   to

Respondent  No.7-PP  for  construction  of  built  up   area  of

58741.32  sq.mtrs.  subject to  certain  terms  &  conditions.  The

Respondent Board has forfeited the bank guarantee of Rs.24.75

Lakhs  for not  obtaining revalidation  of Consent to  Establish

withinstipulatedtimeperiod.AcopyoftheConsenttoEstablish

dated 20/7/2022 is amexed herewith as an Annexure-II.

(5)      I say and submit that in order to Verify the compliance of the
consent conditions, the Officials of the Respondent -Board at

Mumbai visited to the project site of Respondent No.7-PP on

3/8/2023 and observed as follows :-

W
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i)        The  Respondent  No.  7-PP  had  obtained  Envirorment

Clearance on 23/1/2012 for the aforesaid site, having plot

area  of  15429.0  sqmtrs  and  built  up  area  of 58741.32

Sq.mtrs.

ii)       The no of buildings consists of9 rehab bldgs. (G+7) and 2

sale   buildings   (G+8).   The   Respondent   No.7-PP   has

obtained Consent to Establish dated 20/7/2022 .

iii)      Respondent  No.7-PP  has  completed  construction  of  5

rehab buildings out of 9 rehab buildings. Part Occupancy

Certificate of 5 rehab buildings are received from SRA.

iv)      As per Environment Clearance,  there  are  2  nos  of sale

buildings,  consisting of 5 wings namely A, B,C,D & E.

The Respondent No.7-PP has completed construction of 3

wings (A, 8, C) . Out of 5 wings of one sale bldg, Part OC

of A & 8 wings are received.

v)       The Respondent No.7-Pp has applied for part consent to

operate on 8/5/2023 , the same is in process.

vi)      The Respondent.No.7-Pp has provided 2 mos. of sewage

Treatment Plants   for the treatment of domestic effluent.

The  STP    of rehab  building  is  of 300  KLD  capacity

consisting of Collection tank, Tube settler, Aeration tank

and Sand & Carbon Filters and the same was found in idle

A         a+b =3i.T£_fa3= `,,j.. , _  -±.~ +go£Lch+aisisEE¥:   _i**LiL*rfe3€
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seems poor and housekeeping nearby SIP is fo

bad shape.

vii)     The Storm water drains of rehab building were found in

choked conditions.

viii)    The Respondent No.7-PP has installed STP of 160 KLD

capacity    for    sale    building    which    was    found    in

commissioning     stage     and     as     informed    by    the

representative of the Respondent No.7-PP, it will be fully

commissioned within a period of 15 days.

ix)      Treated water from the sTp is stored into storage tank and

the sane is used for toilet flushing purpose etc.

x)       Organic   Waste   Converter   (OWC)   installed   at   rehab

buildings was found non-operating and in idle condition.

However,  OWC  installed  at  sale  building  is  found  in

working condition.

xi)      Respondent No.7-Pp has not provided DG sets as per EC

conditions    and    not    set   `up    separate    Environment

Management Cell etc.

A copy  of the  visit report  dated  3/8/2023  is    annexed

herewith as an Annexure-HI.

W
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(8)      I  say and  submit that thereafter the   Respondent'-B
letter dated  1/11/2023 has directed  the Respondent No.

stop  their  ongoing  construction  activity  at  the  aforesaid  site

forthwith. A copy of the directions dated  1/11/2023 is annexed

herewith as an Annexure-VII.

(9)      I say and submit that in compliance of the order dated 10/5/2023

passed by this Hon'ble Tribunal, the Joint Committee consisting
Member each of SEIAA, hAI'CB and CPCB have visited to the

site   of   aforesaid   Residential-cum-Commercial   Project   on

31/7/2023 and accordingly the Joint Committee has submitted its

Report before this Hon'ble Tribunal on 10/10/2023, which was

taken on record.

Solermly aflirmed on this !2:yday of  A{da`J"', 2023 at Munbai.

For & on behalf of Respondent
No.4-MPCB,

Sub-Regional Officer-Mumbai-II

VASANT B. MOFaE
Notary Gr.  Mumbai

7. Vijaya Sadan, Flat No. 304,
Above Axis Bank,

Sion West, Mumbai-400022
•-.---    1-`  ---.--..--.-..--.

REGISTFR-§r.Noqos.Z./2®13
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(6)

In view of the above non-compliances, the Respondent-

Board  has  issued  Proposed  directions  u/s  33A  of the  Water

a&CP)Act,1974andu/s3lAoftheAirO&CP)Act,1981vide

letterdated29/8/2023totheRespondentNo.7-PP.Acopyofthe

Proposed directions dated 29/8/2023 is aunexed herewith as an

Annexure-IV.

I  say and  submit that,  the Respondent No.7 PP has made an

application    for    Consent    to    lst    operate    bearing    UAV

No.0000169563.  On  scrutiny  of the  said  application  it  was

observed  that  the  Respondent  No.7-PP  has  not  obtained  re-

validated  Environmental  Clearance,  given  possession  of the

building,   without   obtaining   Consent   to   operate   from   the

Respondent-Boardetc.Inviewofthesaidnon-compliances,the

Respondent-BoardhasissuedShowCausenoticeforrefusalof

Consentto1stoperatetotheRespondentNo.7-PPon5/10/2023.

A copy Show cause notice for refusal of Consent to lst Operate

vide   letter  dated     5/10/2023      is   armexed  herewith  as   an

Annexure-V.

(7)      I say and submit that the Respondent-PP has  failed to submit

replytothesaidShowcausenoticedateds/10/2023.Therefore,

the Respondent -Board has refused Consent to Operate to the

RespondentNo.7-PPvideletterdated18/10/2023.Acopyofthe

Refusal  of Consent  to  operate  dated  18/10/2023  is  amexed

herewith as an Annexure-VI.

ty#

--     -`-:~r-`J``--3

•'   + ?-*--`= '   €*.j€h
•:T*.±*=

858



859



/

860



)

I

\

I

11

I

I

1

I

I

I

I

I

I

I

)

I-;±fikffi

861



862



Lad,-,l`

863



864



I_-~|

865



I

I

I

1

I

1'

I

1

I

I

I

I

I

I

I

I

3

866



Anrl e*utiL ~ EL

MAHARAshiTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437                                                                                Kalpataru point, 2nd and
Fax: 24044532/4024068/4023516
Website: http://mpcb.gov.in
Emall: jdwater@mpcb.gov.in apREieREzasREqnlJtrIr

4th floor, Opp. Cine planet
Cinema, Near Sion Circle,
Sion (E), Mumba!-400022

Infrastructure/RED/L.S.I
No:-Formatl.0/jD (WPC)/UAN No.0000127092/CR/2207000958

ESTATES AND  HOTELS PVT LTD.,
/1-31
/1.6,6424A,
-B/1-4,6424-C
6426,6426/1-17,

yl-16,6249A,6429A/1-
374,7375,7376A,

1/1-16,7382,7382/1-3,7394,
7394/1-6,7396,7396/1-6,7400,7401(PT),
740Z,7402/1-17,7403A,7403A/1-47,
7403B, 7403D,7403D/1-207408,7408/1-6,
7437,7437/1-53,7438,
7438/I-7,7440,7440/1-14,7448,7448/1.17,7
451,7451/1-11, VillageKolekalyan,Behind
Kalina Church,  Kalina, Santacruz East-
Mumbai

Date: 20/07/2022

Your Servlce is Our Duty

Sub: Revalidation of Consent to'Establish for Construction Residential Cum
Commercial Projects un

Ref:          1.  Applicationsubmitted

2,  Earlier Consent to  Establi.s
Dtd-09.01.2012

A scheme.

-Mumbai-Il

aving`No.BO/RO(HQ)/Mumbai/CE/CC-04,

3.  SCN  issued  on  12.04.2022.

Your application  NO.  MPCB-CONSENT-O000127092

For:  grant of Consent to  Establish  (re-validation) under Section 25 of the Water (Prevention
&  Control  of  Pollution)  Act,  1974  &  under Section  21  of the  Air  (Prevention  &  Control  of
Pollution)  Act,  1981  and  Authorization  /  Renewal  ofAuthorization  under  Rule  6  of the
Hazardous  &  Other  Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is
considered and the consent is hereby granted subject to the following terms and conditions
and  as detailed  in the schedule  I,11,111  &  lv annexed to this order:

1.     Consent  to   Establish   js  valid   upto   Commissioning   of  the   unit  or
upto-09.01.2027  whichever  is  earlier.

2.    The  capital  investment  of  the  project  is  Rs.75  Cr.  (As  per  undertaking
submitted by pp).

/QMS.Poe_F02/OO
Page 1 of 8
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3.    The Consent to Establish is valid for Revalidation of Consent to Establish for

u•Oi

Construction for Residential  Cum  Commercia]  Projects  under SRA scheme.
named as M/s.  RIZVI  ESTATES AND HOTELS  PVT LTD„  6422,6422/1-31,6423,
6423/1-6,6424A,6424B,6424IB/1-4,6424-C,6424-                C/1-3,6426,
6426/1-17,6427,6427/1-16,6249A,6429A/1-1l,7370,
7374,7375,7376 A,13l G ^l L-±G ,13l l ,1319 .
7319/I-37381,7381/1-16,7382,7382/1-3,
7394,7394/1-6,7396,7396/1-6,7400,7401(PT),7402,7402/1-17,
7403A,7403A/1-47,7403B,           7403D,7403D/1-207408,7408/1-6,7437,
7437/1-53,7438,7438/1-7,7440,7440/1-14,7448,7448/1-17,7451,7451/1-11,
VillageKolekalyan,Behind  Kalina  Church,  KaliTotalPlotAreaofforconstructionBUAof58741.32Sdated-23.01.2012includingutilitiesanna,  Santacruz  East-Mumbai on15429Sq.Mtrq.MtrsasperECgrantedservices

zl+I•
.      u.                             .-\t_       .      .flEdEEE± Plot Area {SqMtr) BUA {SqM

4.5.6.7.RIZVIESTA

u`u.EEEEEHBEBEEEEBEL-ia\\tib:*=i!.iii!.u±iE±iiiisi±±il-i±i==ils:E±1#dv.!Z:Tom]:2n6:'2C!earanceissued15429. oo                58741.32

2        Consentto Establish dtd-09.01.2012                           15429.84                58741.48

Conditions under Water (P&CP), 1974 Act for discharge of effluent:
cJ- permitted,_ r`,-1 nEEETmRE\ *zFTTtiFm.FEE. rr:,,:,;, ,I                DisDosa|
[\1, tin CMDl \

1. Trade effluent Nil NA NA

2. Domestic 466 As7,Per`, The  treated  effluent  shall  be  60%
effluent Sche3Z`!`'>`^ e-I recycled  for  secondary  purposessuchastoiletflushing,aiconditioning,coolingtowermakeup,firefightingetc.andremainingshallbeconnectedtothe

"v`

ke sewerage   system   provided   bylocalbody

Conditions under Air (P& CP) Act,  1981 for air emissions:

..LI.,-...*,1,'I`+1
Vumber of   i,;I_ .         .       . .    .      .             .  .

•    .     `                            ..     .         ,,`                .     `,

S-1                 DG set-450 KVA 1               As per schedule -Il
S-2                 DG set-400 KVA 1               As per schedule -Il

Conditions under Solid Waste Rules, 2016:`

EEHEEEEEEELHEE£IEIIIEEEEI!.    .             `    I.  '        ..        -                  .     ..    `
1                   Wet Garbage              890 Kg/Day       OWC               Used as soil manure
2                   Dry Garbage              1336 Kg/Day Disposal        Authorized recyclers

Conditions  under  Hazardous  &  Other Wastes  (M  &  T  M)  Rules  2016  fo
treatment and disposal of hazardous waste:

EEEEIEEEEEEEEEEELilEEEEEE.    .                  I.                 -         -_               .    ..
NA

/QMS.Poe_F
E5A02/00N|) iioTELS F.vT LTD/crvuAN No.iv]F.cB-CONSENT-000I)lz7ogz (ZO-o7.Z0ZZ o4:41:J7 PmJ                     page 2 of 8
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8.     The Board reserves the right to review, amend, suspend,  revoke etc. this consent and
the same shall  be binding  on the industry.

9.     This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10.   PP shall  extend  the  existing  B.G.  of  Rs.5.0  Lakhs  and  obtain  additional  B.G.of Rs.5.0
Lakhs towards  O&M  of STP,  OWC  and  compliance of conditions stipulated  in  EC and
Consent to Operate.

11.   The  treated   effluent  shall   be  60%  recycled  for  secondary  purposes  such  as  toilet
flushing,  air conditioning,  cooling  tower  make  up,  fire fighting  etc.  and  remaining  shall
be utilized on  land for gardening.

12.

d flow at the outlet of STP.
roject Proponent shall  install online monjtoring  system for the parameter pH, SS, BOD

:ct  Proponent  shall  provide  Organic  waste  digester  with  composting  facility  or
igestor with composting facility.

ct Proponent shall  comply the Construction  and  Demolition  Waste  Managementle
es,  2016  which  is  notified  by  Ministry  of  Environment,  Forest  and  Climate  thange

d.29/03/2016

The project  proponent shall  make  provision  of charging of electric vehicles  in  atleast
40 % of total available parking  area.

16.   The  project  proponent  shall  take  adequate  measures  to  control  dust emission  and
noise level during  construction  phase.

17.   PP shall submit Bank Guarantee of amount of Rs.24.75  Lakhs (5 times of one term fees
x  no.  of  year  of  violation).  The  same  shall  be  forfeited  as  PP  has  not  obtained
revalidation  of  consent  to  establish  after  09.01.2017,  thus  violated  the  consent
conditions

18.   PP shall  obtain/Re-validated  Envi

proposed   activity.    PP   shall   not
obtaining   Environmental  clearance.

al Clearance from competent authority for the
ective   steps   towards   construction   without

19.   PP  shall   submit  an   affidavit   in   Boards   prescribed  format  within   15   days   regarding
compliance  of  C  to  E  &  Environmental  Clearance/CRZ  Clearance.

Received Consent fee of -

€r,{:!t*Oao1
02 4 Ci 8 5c2
b042dc2d
c60c3.bae3
e27e5227
1 a f i 2 7 0b
ci 2 {1 3 8 e 8 a
7 i i, 0 G 0 d c

RE|, . `±1'`,I,
~'

rm'.'I\,\r;, BEift. Transaction Type11111 u   ,,    `,,y      .                                                                           JJ,

12 100000.00 TXN2112002401 21/12/2021 Online Payment
100000.00 TXN2207000183 U2|071202:2 Online Payment

/QMS.Poe_F02/OO Page 3 of 8
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Ill
Copy to:

1.  Regional Officer,  MPCB,  Mumbai and  Sub-Regional Officer,  MPCB,  Mumbai  11
•   They are directed to ensure the compliance of the consent conditions.

They are directed to extend the exiting  B.G.of Rs.5.O Lakhs and obtain addition B.G. of
Rs.5.0 Lakhs towards compliance of consent condition and also obtain and forfeit the-    B.G.  of  Rs,24.75  Towards  violation  i.e.not  of  obtained  re-validation  of Consent to

Establish.

2.  Chief Accounts Officer,  MPCB,Sion,  Mumbai

ae  pE a  a, i^  ,
%#* i^   ##iTVIee#*####¢#*#2  ,   rf

/QMS.P06.F02/OO Page 4 of 8
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SCHEDULE-I
Terms & conditions for corit]liance` of Water Pollution Control:

1)      A] As  per  your  application,  you  have  provided  Proposed  Primary,  Secondary  &
Tertiary.  based  Sewage Treatment Plants  (STPs)  of combi ned capacity 500 CND
for treatment of domestic effluent of 466 CND.

8] The Applicant shall  operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed  by the Board  or under EP Act,
1986 and  Rules made there under from time to time, whichever is stringent.

L¢`I,'Y       C]2)The

\Tiill   l±      ,I    .         .     '         '       .   .       ...              .
Sr.NO vttf*\,,,f*       I         ,                               i.¥rer.i ft.r rlll                                                      '

1 pH 5.5-9.0

2 BOD 10
3 COD 50
4 TSS 20

5 NH4N 5
6 N-total 10

7 Fecal  Coliform less than 100

The treated  domestic  effluent  shall  be  60%  recycled  for secondary  purposes such
as  toi et  flushing,   air  conditioning,  cooling  tower  make  up,  firefighting  etc.  and
remai ning  shall  be  u tilized  on  land for gardening  and  connected to the sewerage
system provided  by I Ocal  body.

Board  reserves  its  rights  to  review  plans,  specifications  or other data  relating  to
plant setup for the  treatment of waterworks for the  purification thereof & the system
for  the  di sposal  of  sewage  or  trade  effluent  or  in  connection with  the  grant  of any
consent conditions. The Applicant shall obtain  prior consent of the Board to take steps
to esta blish  the  unit or establish  any treatment and  disposal system or and extension
or addi tion thereto.

3)     The  industry  shall  ensure  replacement  of pollution  control  system  or its  parts  afte
exp iry of its  expected  life  as defined  by  manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4)    TheApp licant  shall  comply with the  provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974  and  as  amended,  and  other  provisions  as
contained in the said act.

5)

I,,.

RE¥::,i,,REREHftfa far water consu.med•,#_{i`_es-- I,Lfl  -       . ,    .  , \ , in.quantity(CMD)

1. ndustrial Cooling,  spraying  in  mine pits or boiler feed 0.00
2. Domestic purpose 582.00

3.
Processing whereby water gets polluted & pollutants

0.00
are easily biodegradable

4.
Processing whereby water gets polluted & pollutants 0.00
are not easily bio degradable and are toxic

The   Applicant   shall    provide   Specific   Water   Pollution   control   system   as   per   the
conditions  of  EP  Act,   1986  and  rule  made  there  under  from  time  to  time.

/RdLVs[.;5€:I:5/3oND HOTELS P         TD7CR70-AN  NO.MPCB.CONSENT-0000lz70?Z (ZO-07-ZOZZ 04:41:37 pml                    page 5 of8
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SCHEDULE-lI
Terms & conditions for Toifiiiiaii"`C`a"Vbf Air Pollution Control:

1)    As  per  your  application,  you  liave  provided  the  Air  pollution  control
(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Acoustic Enclosure

Acoustic Enclosure 4.50

2)     The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3

3)     The Applicant shall obtain  necessary prior permission for providing additional .control
equipment   with   necessary   specifications   and   operation   thereof   or   alteration   or
replacemenalteration well  before its  life come to an end or erection of new pollution
control equipment.

4)     The Board reserves its rights to vary all''or any of the condition in the consent, if due to
any technological  improvement or othervyise Such  variation  (including the change of
any control equipment, other in whole` or in part is necessary).

L,,

Consent(C2E/ Amt otSI,
Submi:3i8n''' .  ,\il, I I , , , I \ rs \ \ \\ a Validity

~^ ^ ,.-I J,1 -, --.,
JFT   -

1
Consent to

Imposed5.0

Extend the
Towardscompliance of

Ctou or Ctou or
Establish Lakhs existing consentcondition 09.01.2027 09.01.2027

2
Consent to 5.0 Submit within

Towardscompliance of
Ctou or Ctou or

Establish Lakhs 15 days consentcondition 09.01.2027 09.01.2027

3 Consent to 24.75 Submit within

TowardsviolationthatnotobtainedRe`-validationofCtoE

Ctou or Ctou or
Establish Lakhs 15 days 09.01.2027 09.01.2027

** The above  Bank Guarantee(s) shall  be submitted  by the applicant in favour of Regional

Officer  at  the  respective  Regional  Office  within  15  days  of the  date  of  issue  of Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.

/QMS.Poe.F02/OO Page 6 of 8
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BG Forfeiture History

BG Return details

SCHEDULE-lv

General Conditions:

I       The   applicant   shall   provide   facility   for   collection   of   samples   of   sewage   effluents,   air
emissions and  hazardous  waste to the  Board  staff at the terminal  or designated  points and
shall  pay to the  Board  for the services rendered  in this behalf.

2        The  firm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Alr  (P&CP)  Act,1981  and
Environmental  Protection Act 1986 and  Solid Waste Management Rule 2016,  Noise (Pollution
and Control)  Rules,  2000 and  E-Waste (Management & Handling  Rule 2011.

3       Drainage  system  shall  be  provided  for  collection  of  sewage  effluents.  Terminal  manholes
shall  be  provided  at the  end  of the collection  system with  arrangement for measuring the
flow.   No   sewage   shall   be   admitted   in   the   pipes/sewers   downstream   of  the   terminal
manholes.   No  sewage  shall  find   its  way  other  than   in  designed   and  provided  collection
System.

4       Vehicles  hired  for bringing  construction  material to the site should  be in good  condition and
should conform to applicable air and  noise emission standards and should  be operated only
during  non-peak hours.

5        Conditions forD.G.Set

a)  Noise from  the  D.G.  Set should  be  controlled  by  providing  an  acoustic  enclosure  or by
treating the room  aco.ustically.

b)  Industry should  provide acoustic enclosure for control  of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for  meeting  the  ambient  noise  standards,  whichever  is  on  higher side.  A suitable
exhaust muffler with  insertion  loss of 25  dB  (A)  shall also be provided. The measurement
of   insertion    loss    will    be    done    at   different    points   at   0.5    meters   from    acoustic
enclosure/room  and  then  average.

c)  Industry should  make  efforts to  bring  down  noise  level  due to DG  set,  outside  industrial
premises, within ambient noise requirements by proper sitting and control measuies.

d)  Installation  of DG  Set  must  be strictly  in  compliance  with  recommendations of DG Set
manufacturer.

e) A proper routine  and  preventive  maintenance  procedure for DG set should  be set and
followed  in  consultation  with  the  DG  manufacturer which  would  help to  prevent noise
levels of DG  set front  deteriorating with  use.

/QMS.Poe.F02/0o
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f)   D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D-G.  Set.

h) The   applicant   shall   comply   with   the   notification   of  MOEFCC,   India   on   Environment
(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

Solid Waste -The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

Affidavit  undertaking   in   respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the official web site
_t LL _  ,J|+-hof the  MPCB,                                                                                                               --T ----.-...-..--,.. ` .-.,,- u

Applicant  shall  submit  official  e-mail  address  and  any  change  will  be  duly  informed  to
MPCB.

9       The treated sewage shall be disinfected using suitable disinfection method.

10    The firm shall submit to this offi.ce, the 30th day of September every year, the environ
J,,-L--___I  --__ _--I       ,I       ,,,,statement report for the financial year ending  31st in.arch  in  the
the provision of rule 14 of the Envir-onmental (-Protection) Second Amended rule 1992.

_  _  __'    ..-_''_   I,'  --,,, I,,\~   ,  \,,II'_,prescribed  Form-V as

11    The applicant shaw make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.

/QMS.Poe_F02/OO

ap i,  s * i i-.
*x * ee ` a xxpr * * xo;ce,esex her  r. +  , tt+,.  `

#ing_¥Ouhou`^rty:dy,.        I

Page 8 of 8

874



875



876



877



++i

878



-g-A
-.-,- i

th

Tin  #in
zwun RE

i ¥ €  ct  givi¥

PP   hrfe  rfr_
trfe    _rfefaiand8

drtych. un

givfu

j3g}tife    Fchal

vyar__    pt*\`*fr    prqefu

edth `

ha ±   iasrfu.rfuJl

4 ap  i#th tj A
#rfu   #

tint     ifearfu    ujarirffro  rfa-

eded     F\urthh;ii%  a

te   ±  ;"sul{ed   end
ts  di F,druaT .

{*   ftyrfu    nd*ii.pelal   fry  FgivJalY

at   ¥tDH  +    tgr&   Nat    ch   Fuldr`YIr

nddha   ffi4$4

pF    trat    Titrfe   rfeal    ifef

qqund     ifend.

#*1faF:ulrfed)
edLrfu    tmr v+yunThQrd

hi®     Eb_ulal4   ±&   "ed+;€ed    i`m   ir+a    +n&Thifta

-  ?-tryiRts,arty hgivff;`5 ±sFhautqu

879



I

I

I

880



881



882



A:rtynro~=5L   -
MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010437/24020781/24014701           .    =           Kalpataru point, 2nd -4th Floor-
Far 24024068 / 24023515                       jiiiiiL±      Opp. Cite planet cinema.

REWebsite: htto://mDcb.ao\r.in

E-i'ma il : idwater® mDcb. aov. in

Near Sfon Cirole, Sion (E)

Mumbai400 022.

``Your Sorvlc® 18 our Duty"

o.BO/JD(WPC)/SON/TBI  23` a Of a a 18

. RIZVI ESTATES AND HOTELS PVT LTD.,
2,6422 ...... Village Kolokalyan,

hlnd Kalina Church, Kalina,
antacrue East-Mumbal.

Dalto..    OS   I  IOIZ®ZB

Sub: -Show Cause Notice for refusal of consent towards applled Consent to
lot operate.

Ref: -Your application for Consent to lot Operate having UAN No. 0000169563

WHEREAS, you have applied for Consent to Operate Under Section 26 of the
Water (Prevention and  Control of Pollution) Act,  1974;  under Section  21  of the AI.r
(Prevention and Control of Pollution) Act,1981  and Hazardous & Other Wastes (M &
T M) Rules 2016.

AND WHEREAS, after scrutiny Of your application it is decided to issue Show
Cause for following noncompliance.

(i)         You have not obtained re-validation of Environmental clearance.
(ii)        You have not submitted B.G. of Rs.5.0 Lakhs and other submitted B.G.

of Rs.5.0 Lakhs is invalid.

(iii)       You have given possession without obtaining consent to operate.

NOW THEREFORE,  you  are  riereby  directed  to  show cause  as to why your
application for grant of Consent should not be refused under the provisions of water
(Prevention  &  Control  of  Pollution)  Act.   1974  and  Air  (Prevention  &  Control  of
Pollution) Act,1981 And Hazardous & Other Wastes (M & T M) Rules, 2016.

You are hereby called upon to submit your reply to this notice withln a period
seven days from the receipt of this communication, failing which, Board have no option
than  to  refuse  your Consent as  mentioned  above  and  to  initiate  appropriate  legal
action under the provision Of the Water (Preventi.on& Control of Pollution) Act,  1974
and AIr (Prevention & Control of Pollution) Act,1981  against you, which may please
be noted. discussed

9prng a
Dr. J.B.Sangewar

Joint DI.actor OwPC)
Copy t®

1.   Regional  Officer  MPCB  Mumbai,  Sub  Regional  Officer.Mumbai-ll  -They  are
directed to submit present status report of the industry within 7 days and ensure
that SON to be served to the industry.
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MAHARASHTRA POLLUTION CONTROL BOARD
24010706/24010437

532/4024068/4023516
e: http://mpcb.gov.ih
dwater@mpcb.gov.in

H%¥@`E¥

ngigr
MPCB/|D (WPC)/Refusal/UAN
0169563/CO/2310001363

s. RIZVI  ESTATES AND HOTELS  PVT LTD„

Kalpataru Point, 2nd and
4th floor, Opp. Cine planet
Cinema, Near Sion Circle,
Sion (I), Mumbai-400022

Date: 18/10/2023

6422,6422/1-31,6423,6423/I-6,6424A,6424B,6424-
B/I-4,6424-C,6424-
C/1-3,6426,6426/1-17,6427,6427/1-16,6249A,6429A/1
Ill,7370,7374,7375,7376A,7376A/1-16,7377,7379,73
19/1-37381,7381/1-16,7382,7382/1-3,7394,7394/1-6,7
396,7396/1.6,7400,7401(PT),7402,7402/EL-17,7403A,7
403A/1-47,7403B,
7403D,7403D/1-207408,7408/1-6,7437,7437/1-53,743
8,7438/1-7,7440,7440/1-14,7448,7448/1-17,7451,745
I/1-11, Village Kolekalyan,Behind Kalina Church,
Kalina, Santacruz East-Mumbai.

Your Service is Our Duty

Sub:      Refusal  of  Consent  to  O|ier`ate  under  Section  27  of the  Water

i::exiern(tj:env:n:i::t:°t::tE:i: I::i::I)[ui::A )1::t: :;8fection 21 (4) of
Ref:          1.    yourapplicationfo

CONSENT-0000169

2.    Show cause Notice forr

sent to Operate having UAN-No. MPCB-

f Consent issued dtd-05.10.2023.

WHEREAS,  this  office  is  in  receipt  of your  application  for  grant  of Consent to  Operate
under section 26 of the Water (Prevention of Control of Pollution) Act,  1974 & under section
21  of  the  Air  (Prevention  &  Control  of  Pollution)  Act,   1981  and  Authorization  under
Hazardous & Other Wastes (Management & Transboundry Movement) Rules, 2016.

AND WHEREAS, this office has issued show cause notice vide above reference (2) towards
following non compliances.

1. You have not obtained re-validation of Environmental clearance.

2. You have not submitted  Bank Guarantees as` per earlier consent condition,

3. You have given possession without obtaining consent to operate.

(18-10-2023 05:49:5Z pin) /QMS.Poe_F02/OO
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